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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No,1320,/93 Date of Order:20,10,93

Between : i

1,Ch,hppa Rao

2.V.5ubba Rao .. Applicants’
AND

1.The Superlntendent of Post Offices,
Aﬂ#apally uiv151on 531 001,

2, The Director General Department of Posts,
Dak Bhavan, Sansad Marg, New Delhi-1,

.. Respondents

Mr, Krishna Devan

L 1]

Counsel for the Applicants

Counsel for the Respondents

L2 ]

Mr.N, R, Devaraj

CORAM ;
THE HON'BLE MR,JUSTICE V,NEELADRI RAC : VICE-CHAIRMAN

THE HON'BLE MR.R.RANGARAJAN : MEMBER (ADMN,)

-
.
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0,A.NC.1320/93

JUSGMENT

Rgs PER HON'BLE SHRI JUSTICE V.NEELADRI RAD, VICE CHAIRMAN)

3

Heard Shri Kris'wma Devan, learned counsel for the
‘agglipgpﬁs;ggﬁfﬁhri N.R.Devaraj, learned Senior Standing Counsel

for the respoddents.

?. This'is an application filed praying for a declaration
ithat the applicants are entitled to the grant of %th of full
aaily allowance and feimbursement of mess charges for the
periods from 16.8.1988 +: 5.11.1988 and 30,.3.1990 to 19.6,1990,
: 1

the periods of training respectively and for a direction to

the 1st respondent to implement the order within six months.,

N e

3. The training raferred to is &Fee promotional training.
?ill 17.8.1987, the dat: of 0.0.No.17-16/80-PAP, dated 17.8.1987,
%ravelling allowance wag being paid for the period of such
Erainings. When the payment of Daily Allowance was stopped by

?he Order dated 17.8,1997 supra, the concerned employees filed ’
éA 546/91 on the file of Ernakulam Bench of Central Administrative
Tribunal and the said O\ was allowed directing payment of daily
allowance to the applicants for the period of training referred to:
?ater on, the cqncernéd employees filed various applications in
various Benches of the Tentral Administrative Tribunal and they
were also allowed. The Ministry of Finance, Department of Expen-
?iture, issued 0,M,No.13050/11/89-E-IV, dz:ted 5.3.1992 whereby

fhe payment of daiiy allowance was restored for such training
periodd. It is now submitted that the Government of India,
Department.of Posts, New Delhi issued letter No, 16-18/50-
ﬁAP(Pt), dated 18.10,1993 to tﬁe effect that the daily allowance
would be paid for the period of training in case of Ef;;_promo-

tional training even fer—the—-period between 17.8.1987 and

5.3.1992. It is also stated therein that the said letter was

9;£%i4/ contd....
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e 3 ..
issued with the concurfence of the Finance Advice vide their
U.0.N0.2661~-FA/93, dated 1.10.1993, In view of the above
letter dated 18,10.1993, no order need be passed in this 0A
. except to direct the concerned respondent to pay the daily

allowance within six months from the date of receipt of this

order, \\

stage.' No costs.

Xﬁ}*)hjx\;__“
i (R.RANGARAJAN) — & - (V.NEELADRI RAO) ,
 MEMBER (ADMN, ) = VICE CHATRMAN I
’ DATED: 20th Octobersy 1993. |

Open court dictation <

vEn ez
Dy. Registrar{Judly)

Copy to:= -
13 The Superintendent of Post Offices, Aﬁ%épally, Division=001.,:

24 The Oirectar General, Department of Posts, Dak Bhavan,
Sansad Marg, New Delhi-1,

3¢ Cne copy to Sri. Krishma Devan, advocate, CAT, Hyd,
4& Dne copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
5¢ One copy te Library, CAT, Hyd,

4 Cne spare copys
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IN THE CEJTRAL AD%INIS“RATIVE TRIBUNAL
HYLLLZBAu ‘BENCH AT HYDERABAD

THE HON BLE MR .JUSTICE V,NEELADRI RAO
VICE CHAIRMAN

) . AND
. /f\? A&q qQa Cl-r\ .

THE HON'BLE MR!a.B.GO mﬂ:r_ .ME'VIBER(A)

‘ 1D
. 4

THE HON'BLE MR.T|CHANTDRASEKHAR REDDY

- ro MEMBER( JUIL, )
o AND

- THE HON'BLE MR.P,T.TIRUVENGADAM:M(&)

Dateds ;ﬁaﬁlﬁ?i -1993

:

a| .
_ORDER/JUIGMENTy “—

M. A./R,A /C—A o
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Adnittéqd .ang Interim dlrectlons
issued : N

All?wgﬁ.
Qﬂ’fE;;;;ed of with directiorns

Dimissed,

Dismissed as withdrawn

Désmissed for default.

-Rejeéieq/Ordéredo

O order as toc costs,
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<YDERABAD BENCH,






